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ORDER

PER SHRI NARENDRA PRASAD SINHA, AM:

The present appeal is filed by the applicant trust against the order dated

to as ‘the Act’).

27.02.2024 passed by the Commissioner of Income Tax (Exemption)
Ahmedabad, (in short ‘the CIT(Exemption)’), rejecting the application for
approval u/s. 80G(5)(ii1) of the Income Tax Act, 1961 (hereinafter referred
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2. The application for approval of the Trust under clause (ii1) of first
Proviso to Sub-Section (5) of Section 80G of the Income Tax Act, 1961 was
filed by the assessee in Form No.10AB electronically. The 1d.
CIT(Exemption) observed that the assessee had got provisional approval u/s
80G(5) of the Act and, therefore, was required to file application in Form
10AB within the time period of at least six months prior to the expiry of the
period of provisional approval or within six months of commencement of its
activities, whichever was earlier. The CIT(Exemption) noticed that the
assessee trust was incorporated on 23/12/2020 and provisional approval was
issued to the trust on 31/05/2021. As the present application was filed
belatedly by the assessee, the CIT (Exemption) issued notice on 23/11/2023
calling for an explanation of the assessee in this regard. In reply dated
08/12/2023 the assessee had submitted that the activities of the trust were
started on 19/03/2021 but no explanation for the delay in filing the present
application was given. The CIT(Exemption) has observed that the applicant
trust was required to file the application in Form 10AB on or before
30/09/2022. As the present application for approval under Section 80G(5) of
the Act was filed belatedly, the same was rejected by the 1d. CIT(Exemption)
as non-maintainable and the provisional approval granted earlier was also

cancelled.

3.  In the course of hearing Sri Chetan Agrawal, the 1d. AR for
the assessee informed that the assessee does not want to pursue
this appeal. A letter in this respect was also filed informing that
after filing of this appeal the assessee has been granted

registration u/s 80G(5) of the Act as per CBDT Circular
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condoning the delay in filing the relevant form. Therefore, the
assessee has sought permission to withdraw this appeal. The
Revenue does not have any objection to the withdrawal of the

appeal by the assessee.

3. We have considered the submission of the assessee. The
approval u/s. 80G(5)(iii) of the Act was denied for the reason that the
application was not filed within the due date. Subsequently, the
delay in filing the application was condoned and the approval was
granted to the assessee. Therefore, the assessee has sought

permission to withdraw the present appeal.

4. In view of above facts, the present appeal is dismissed as

withdrawn.

| This Order pronounced on 21/11/2024
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